LOK SABHA DEBATES

LOK SABHA

“ednesday, April 15, 1981/ Chaitra 25,
1903 (Saka)

The Lok Sabha met at Eleven of the
Clocy

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Naval force near Rameshwaran to
protect Indian fishermen

*805. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Tamil Nadu Gov-
ernment has requested the Government
of India to station a permanent naval
force on the India-Sri Lanka bound-
ary near Rameshwaram Islands to pro-
tect [ndian fishermen against harass-
ment by Sri Lanka naval personnel,

{b) if so, details of the request; and

~ (c) what action had been taken by
~she Government of India on that re-
quest?

THE MINISTER OF STATE IN THE

* MINISTRY OF DEFENCE (SHRI SHIV-
RAJ V. PATIL): (a) to (c). Govern-
ment of India have not received such
a request from the Government of
Tamil Nadu. However, Government of
Tamil Nadu has drawn attention to
poaching by foreign fishing trawlers in
our Exclusive Economic. Zone off the
Coast of Tamil Nadu and have asked
that suitable instructions should be
issued to the Naval and Coast Guard
authorities to patrol the area. Govern-
ment is fully seized of this problem
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which is a serious one. Regular patrol
is carried out by the Coast Guard and
Naval ships/aircraft to the extent re-
sources permit.

SHRI A. NEELALOHITHADASAN
NADAR: Has the Government of Tamil
Nadu drawn the attention of the Gov-
ernment of India to this matter? Has
the Government of India received any
report from the Cost Guard and the
Naval ships regarding such incidents?
If so, what are the details of such inci-
dents?,

MR. SPEAKER: He has already re-
plied that there was no communication
from the State Government.

SHRI SHIVRAJ V. PATIL: The Tamil
Nadu Government had not wanted that
ships be posted in the area. They only
wanted that patrolling in the area
should be done so as to see that poach-
ing is not done by foreign trawlers.

SHRI A. NEELALOHITHADASAN
NADAR: Poaching by foreign trawlers
is becoming a permanent menace every-
where. Has the Government of India
any positive and concrete plans to crub
this menace permanentlv?

SHRI SHIVRAJ V. PATIL: We have
certain laws for that purpose. One of
the laws is about the Exclusive Econo-
mic Zone. We have brought into exist~
ence the Coast Guard organisation
also. This Coast Guard Organisation
is also inspecting the patrolling of the
Economic Zone to see that poaching
is not done in our Zone by foreign
trawlers. ' This Coast Guard organisa-
tion, has come into existing only a few
years back. It is in the initial stages
and we have a large Economic Zone
which has to be patrolled by this Coast
Guard organisation. So, we are col-
lecting the wherewithal for this pur-
pose. We are training our people. We
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have given some vessels to the coast
guard organisation and some agircraft
also. They are patrolling the waters
and trying to warg off this kind of
poaching intrusion intoe our economic
zone. We do have a specific plan lor
this purpose. That plan envisages ac-
quisition of ships, providing other
facilities to the coast guard organisa-
tion and increasing the strength of this
organisation to the extent which would
be required for this purpose.

Persouns detained under National
Security Act
+

*806. SHRI N. E. HORO:
SHRI R. N. RAKESH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether some cases have been
brought to the notice of the Govern-
ment that the persons detaineq under
the National Security Act, had been
served due notice in the language
which they do not understand:

(b) if so, the details regarding such
cases; ang

(c) the clarification given on the
question having regard to constitutional
provision in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA): (a)
and (b). According to information
avalable, seven detenus in Maha-
rashtra and one detenu in Karnataka
were released on the basis of reports
received from Advisory Boards on this
8round. Two detenues of Delhi were
released in compliance with the orders

of the Supreme Court on the same
ground.

(_c) The gtate Governments and
Union Territory Administrations have
been pdviseq to issue instructions to
the detaining authoritieg that the
&rounds of detention should always be
communicated fo the deteny in a
language that he understands.
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detained under NSA had to suffer un-
necessarily. I would like to know from
the Minister what action he is propos-
ing to take against the officers who
have made ten persons suffer unneces-
sarlly and what was the language used
in the orders of detention.

SHRI YOGENDRA MAKWANA: The
language used was English, We have
now iastructed all the State Govern-
ments and Union Territories to issue
the orders in the language known to
the detenu, i

SHRI N. E. HORO: He has not an-
swered my question as to what action
he is going to take against the con-
cerned officers. I will put another
supplementary also. When did you
send these instructions to the State
Governments and Union Territories.
The specific date when you seni the
instructions, I want to know.

SHRI YOGENDRA MAKWANA: He
wants to know the action which we
propose to take against the officers. I
said that the officers, when they serv-
ed the orders, explained it in the
language known to the detenu. So,
there is no question of taking action
against the officers. It was later on
decided that they shoulg be served the
netice in the language that {they know.
He put another question about the exact
date. It is 30th March, 1981.

SHR] N. E. HORO: His statement 1s
not supported by facts. He said it was
explained to the detenus in their own
language. This has not been accepted
by the Advisory Boards.
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